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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD

AT HYTDERABAD
*xk
Q.A._1263/96. Dt.of Decision
G,Lakshminarayana +« Applicant.

Vs

1. The Unien of India, rep.by
its Secretary, Min,of Defence,
New Delhi,

2. The Edgineer-in-Chief, .
Army Headquartepes. )
New Delhi.11,

3. The Chief Engineer,
Southern Command,
Engineers Branch Military
Engineering Services, . -
Pune-1, ' «+ Respendeq

Counsel for the applicant ¢ Mr.P.B.Vijaya Kum
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Counsel for the respondents : Mr.V.Rajeswaré Rap, add1,CGSC,

CORAM: -

THE HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)
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ORDER

applicant and ﬁr;V.Rajeswara Rao, learned counsel for
respondents.,
The applicant ip this OA jeined.initially as
Assistant Gr-II ip Military Engineering Service on 1-

applied for the post of Assistant Engineer (Civil) in

Heard Mr.P.B.Vijaya Kumar, learned counsel for

the

the

Burveyor
5-63.0 He

Hindustan

zinc Ltd. and he jeined in the Hindustan Zinc Led. w,e.f,,1-10=75

was

after he/selected for that post, The applicant filed

praying for grant of pro-rata pensienary benefits co

OA.559/91

sequent to

his absorption in Hindustan Z2inc Ltd for the period he worked in

government inMES department. That OA was allowed by

dated 28-1-94 and it Qas directed the respondents tg

applicant as having become & permanent empleyee of
1-4-74 and also granted the consequential benefits
tc the grant of pro-rata pensionary/terminal benefits
applicable to persons geeking employment under public

undertakinge in accordance with the a.t&nt orders.

further ctipulated that xhx to comply with the dire%t

a period of 4 menths from the date of communication o

Viz. Fl 28"1-94.

the pro~rata pensienary benefits as directed by this Tribunal

inOA,559/91, He was also paid the arrears on that b
the period from 1-10-75 to 31-8-95 amounting tc Rs| 60
includes gratuity ameunt of Rs.2,625/-.
3. This OA is filed praying for a directien to t

respendents to grant interest on benefits of pro-rata

er

and gratulty .ee.. On the acrued paymentg as 18%

the period from 1=-10-75 to 31-8-95,

|

It is now stated that the applicant was given

the order
treat the
S w,e.f,,

ith regard

as

sector

It was

ion within

f the order

asis for

462/- whic

he
pension

annum for



s, The. applicant brought to my notice that the

-3~

4, A reply has been filed in this OA, The lear

hed counsel

for the respondents submitted that in the order of this Tribunal

in regard

on the acrued gmount.
tation of the judgement, But due to procedural diff]

the arregrs were paid on 31-.8-95,

" Qated 28-1-94 there is nc direction/to the payment of interest

Four months wime was given far implemen-

iculties

Hence, the appl%cant cénnot

be granted any interest g s the previeus judgement dg¢es not

stipulate payment of any interest and he was paid wi

reasonable period after the receipt of the judgement

thin the

directien of

Intheds ¢19-

this Tribunal in OA.392/95 gecided on 18-6-95. was a
bl )

80 certaln

arrears to be paid in view of the direction given in RA.27/93

decided on 23-8-93 in that OA. But the direction

Hence .though the Bench rejected the claim for inte

as not conplie—

st from

earlier period the interest was ordered from thefate of expiry

for implementation of the judgement in RA.27/93 till the date

of payment of part arfe,rs at the rate of 12% p.a.

He further
ft e

submitted that in this OA alse the applicant ggznbt cladm

interest for an ezrlier period earlier than the expiry of the

period for implementation of the judgement in QA.5 9/91./7 The

applicant 1if af all can claim any interest on the

crued ameunt

it can be only from the expiryiof the imp;ementation of the

judgement in OA.559/91 till the arrears yere paid.

6. The learned counsel for the respendents submitted that

the implementation of the judgement required lot ¢f
for compliance,

comply with all the procedural formalities, Hepce,

took some mere time to follow the procedure’and ?aid him the

arrears on 31-8-95, Hence, the applicant gannot he

that relief for interest from the date of expiry pf

A

in OA.559/91 till 31-8-95,

The 4 months time given is yery inadequate to

procedures;

the Jepartm

granted ave

the judgeme

oot




‘A 0 _If'@ﬁe??éﬁpgﬁdénfsﬁpould not implement the juggement

l'\,a L

in OA.559/91 within the stipulated period of four manths grom
the date of receipt of the copy of that order in thdt OA then

they should have aprrogchedthis Tribunal for extgnsivn of time

for implementation. But the requndents have not taken any
initiative for extending the time for compliance. In the absence

of any such requesg it will not b in order if the respondents
fes ol lpr20 pasinsd, . C L by

‘Z%ﬂ;;¢¢£Mkﬂki;m reject the claim for interest soeddrectee o ol
ﬁfﬁ - I see some point in the submission of the respondents that the

D"°¢}f§?/7( procedural formalities toock some time and hence it wias paid on
31-8-95, But the date of payment y3s more than on ar from the
date stipulated for implementation of the judgement [in OA.559/91.

Hence, some pelief has to be given to the applicant by way of

interest for the pericd beyond the date of expiry of the imple-

hentation of the judgement in OA,559/91,

another four months for dmplementatien of the judge
W AsY04) Eowalete
judgementifhould be) implemented latest by o4-10-94

I feel that the interest is payable on the acrued smount srom

25=-10-94 till the date of payment st the rate of 12k p.a.

8. In the result, the following direction is given:-

The respondents should pay thre=appitcamtls interest
on the scrued ameunt paid on 31-8-85 _t the rate oé 12% Poae
for the period £rem from 2%:10-94 to 31-8-95,

9. ‘The OA is ordered accordingly. No cests,

NS

(R. RANGARAJAN)

MEMBER (ADMN. )
\ DAted 3 The 11th_June 1997, 47
(Dictated in the OpenCourt) W
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bopy to:

1+ The Sacretary, mins of Defance, New Delhi?d

2¢ Th- Enginear in Chief.

rmy Head Quarters, Naw Delhi

3. Tha Chief . Enginear, Southern Command, Engineers Branch

Military Enginearing Services, Punei
8% Cne copy to Mr.R: BJVijaya Kumar, Advncate,CAT Hydn

5% Bna cogy to. Nr.v Rajasuara Rao, addl.CGSC, CAT. Hy ¢
6. Ona copy to DJR, (A), CAT Hydarabad.
7; Cne dupllcate copy.
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